
St Written Answers CHAITRA 28, 1901 (SA K A ) W ritten Answ ers 8 2

#3  ̂ ITT srfrRfa
347 5. 3T0 >15

Tffr ^ |TTT ‘
(? :) w r  ^  SJTT^T 5 'T iT ^ ft , 1 9 7 9

T TT afcrg '̂j”
(???? :(()w r^S?? J  T'

(if) !Tf? at ^
r̂Pr WT I ?

1J5  ̂ 7T»n >ra> («ft sifiT̂  ?rra
wtt) : (^:) 3ft ft, «ftiTPT I

(g') fefr ?«tpt t ?: ^'tf
m WTO «ro HO a m  294 w. 
ti^ j^mq- T̂TTTsr I  Ji'tT TTsq- ^rarrf ^ir
S t  felT ttstjt t  I

Rules lor staffing the officers on
Deputation

7436. SHRI ISMAIL H OSSAIn
KHAN:

SHRI AHMED HUSSAIN:
Will the Ministry of INDUSTRY be

p'.eased to state:
(a) what are the ruler of patterns

for staffing the officers in the Depart­
ment of Industrial Development;

(b) whether Government have con­
templated any time limit for their
shifting to other M inistries/Depart­
ments or to State Governments;

(c) whether benefits of deputation is
freely available to Class I and II officers
in the same city or nearby buildings
and is it on similar lines to Class III
and IV employees;

(d) any time limit for deputation
period, promotion plus deputation and
redeputation in the same office, what
are the criteria; and

(e) what is the category-wise num­
ber of deputationists and ad-hoc em­
ployees in Sarkar Commission, which
State tops the number of employees in
Department of Industrial Development
and is there any development or im ­
provement towards having proper re­
presentation of offlciBis from  all States;
any remedy so far?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAM BI PRASAD
YADAV): (a) There are no separate
rules or patterns for appointment of
officers in the Department o f Indus­
trial Development. Secretariat posts
are filled by  Wie Department of Per­

sonnel and A.R. in accordance with
Central Staffing Scheme. Other posts
are filled in accordance with the rele­
vant recruitment rules.

(b ) As in the case of other Minis­
tries/Departments, officers o f the A ll
India Services, Central Services
Group ‘A ’ etc. hold posts in the
Department o f Industrial Develop­
ment for a fixed tenure.

(c) The deputation o f officers of all
categories are governed by the
General instructions issued, by the
Ministry of Finance and the Depart­
ment of Personnel & AR.

(d ) in accordance with the general
orders on the subject, the normal
period of deputation is 3 years. This
period can be extended by one year
with the approval of the Secretary of
the Department. Extension beyond
that period requires the concurrence
of the Ministry of Finance. Similarly
promotions during deputation and re­
deputation in the same office are
covered by the general orders on the
subject.

(e) A statement showing the num­
ber of deputations category wise
and thosa working on ad hoc basis in
the Sarkar Commission is endorsed. .

As stated in reply to part (a ),
appointments in the Department are
made in accordance with either the
Central Staffing Scheme or the rele­
vant recruitment rules. Statewise
representation is not one of the cri­
teria for making such appointments.
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